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REVENUE DEPARTMENT
(Stamp-Registration)

NOTIFICATION

Shimla-02, the 21st June, 2024

No.Rev-1-3(Stamp) 2/88-1V.—In exercise of the powers conferred upon him under clause
(d) of Sub- Section (1) of Section 168 of Himachal Pradesh Land Revenue Act, 1953 (Act No. 6 of

93—XTSIUS / 2024—01—08—2024 (2665)
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1954), the Governor, Himachal Pradesh is pleased to order that “The Copying Agency Rules for the
office of Financial Commissioner (Revenue and Appeals) 1993,” shall also be applicable to the
offices of Divisional Commissioners’ of (H.P.).

By order,
Sd/-

(ONKAR CHAND SHARMA),
Addl. Chief Secretary (Revenue).
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[Authoritative English Text of this Department’s Notification No. Rev-D (G) 7-10/2023, dated
18-06- 2024 as required under clause 3 of Article 348 of the Constitution of India].

REVENUE DEPARTMENT
NOTIFICATION

Shimla-171 002, 18th June, 2024

No. Rev-D (G)7-10/2023.—WHEREAS, it appear to the Government of Himachal Pradesh
that a total private land measuring 0-05-65 hectares situated in Village Kutang, Muhal Jangi,
Tehsil Moorang, District Kinnaur, H.P is required for the construction of retaining wall at 394.800
(NH-5) on HT Road.

The Assistant Commissioner to Deputy Commissioner, Kinnaur is appointed as
‘Administrator’ for the purpose of rehabilitation and resettlement of the affected families.
Therefore, it is notified that for the above said project in the village Kutang, Muhal Jangi, Tehsil
Moorang, District Kinnaur, H.P. a piece of land measuring 0-05-65 hectares, whose detailed
description is as below, is under acquisition:—

Schedule of land
Private land
Village Kutang, Muhal Jangi, Tehsil Moorang, District Kinnaur, H.P
S1. Name Teshil District | Khewat | Khatouni Khasra Number Measuring
No. of Number | Number Area (in
Muhal hectare)
1. Kutang | Moorang | Kinnaur | 57 Min 77 Min 338/316 338/316/1 0-02-03
2. 340/317 340/317/1 0-01-80
3. 55 Min 75 Min 339/317 339/317/1 0-00-77
4. 359/342/318 | 359/342/318/1 0-01-05
Kita-04 0-05-65
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This notification is made under the provision of Section 11 of the Right to Fair
Compensation and Transparency in land Acquisition, Rehabilitation and Resettlement Act, 2013
(30 0f 2013) to all whom it may concern.

The Land statement and plan may be inspected in the office of the Land Acquisition
Officer-cum-Additional District Magistrate, Pooh, District Kinnaur on any working day during the
working hours.

The Government authorizes the Deputy Commissioner, Kinnaur and his staff to enter upon
and survey land, take levels of any land, dig and bore into the sub-soil and do all other acts as may
be required for the proper execution of the work as provided under section 12 of the said Act.

Under Section 11(4) of the Act, no person shall make any transaction or cause any
transaction of land i.e. sale/purchase etc. or create any encumbrances or such land from the date of
publication of this notification without prior approval of the District Collector, Kinnaur.

Objections of the acquisition, if any, may be filed by the person interested within a period of
60 days from the date of publication of this notification as provided under section 15 of the Act
before the Land Acquisition Collector-cum-Additional District Magistrate, Pooh, District Kinnaur,
H.P.

Since the land is urgently required for the project falling within the purview of Section
40(2) of the Act, it has been decided not to carry out the Social Impact Assessment Study. Detail of
families likely to be displaced due to aforesaid land acquisition will be provided in due course of
time specifying reasons necessitating such displacement.

By order,

Addl. Chief Secretary (Revenue).

HEHTRar fawmT
gfe—ua
RMre—2, 31 a8, 2024
T : HU—T(3)—2 / 2020.—3IfERTT T HU—U(3)—2 /2020, ARG 14—03—2024 ERI
RIS oo (3—Toie), BHad UQel § ARRg 15—03—2024 P UHIRG fRAMEe yaw

TEHN ArTSeIol () M, 2024 #, ©dt 3 @ Faifel (@) & FHfaRad weal &1 @ faar
ST B

“The rule provides for the constitution of a Co-operative Education Fund’ which shall be
administered by the Himachal Pradesh State Co-operative Development Federation or by
any other agency in the absence of the former as well as by Co-operative Societies at their
own level. The contribution to the fund shall be made by every registered society at the rate
of Rs. 300/- or 3% of the net profits derived from the working in a given year subject to a
maximum of Rs. 15 lakhs to be distributed between these institutions as per rule 69(1). The
rule read with Section No. 54 of the Act, imposes a statutory obligation on every society for
making contribution to this Fund. Out of 3% Co-operative education fund 1% shall be
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administered by Himachal Pradesh Co-operative Development Federation (hereinafter
mentioned as State Co-operative Development Federation) and 2% by Co-operative
societies at their own level.

Any society desirous of contributing more than the maximum of 3% of profits may do so
with the prior permission of the Registrar but this shall not in any way exceed 5% of the net
profits of the year.”

3T T,

FXRIRT / —

(o dieRry),
NICERGEEARSUE

[Authoritative English text of this Department Notification No. Coop.-A(3)-2/2020, dated
31-07-2024 as required under clause (3) of Article 348 of the Constitution of India].

CO-OPERATION DEPARTMENT
CORRIGENDUM
Shimla-171 002, the 31st July, 2024

No. Coop-A(3)-2/2020.—In the Himachal Pradesh Co-operative Societies (Amendment)
Rules, 2024, notified vide Notification No. Coop-A(3)-2/2020, dated 14-03-2024 published in the
Rajpatra (e-Gazette) on 15-03-2024, in rule 3, clause (b), the following words shall stand
omitted:—

“The rule provides for the constitution of a Co-operative Education Fund’ which shall be
administered by the Himachal Pradesh State Co-operative Development Federation or by
any other agency in the absence of the former as well as by Cooperative Societies at their
own level. The contribution to the fund shall be made by every registered society at the rate
of Rs. 300/- or 3% of the net profits derived from the working in a given year subject to a
maximum of Rs. 15 lakhs to be distributed between these institutions as per rule 69(1). The
rule read with Section No. 54 of the Act, imposes a statutory obligation on every society for
making contribution to this Fund. Out of 3% Co-operative education fund 1% shall be
administered by Himachal Pradesh Co-operative Development Federation (hereinafter
mentioned as State Co-operative Development Federation) and 2% by Co-operative
societies at their own level.

Any society desirous of contributing more than the maximum of 3% of profits may do so
with the prior permission of the Registrar but this shall not in any way exceed 5% of the net
profits of the year.”

By order,

Sd/-
(C. PAULRASU),
Secretary (Co-operation).
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TRANSPORT DEPARTMENT

NOTIFICATION

Shimla-2, the 29th July, 2024

No.TPT-B(2)-6/2019-11.—The Governor, Himachal Pradesh, is pleased to order that
Sh. Sachinder, Regional Transport Officer (Officiating), RTO Nahan, Distt. Sirmaur shall retire
from the Government service on attaining the age of superannuation on 31-07-2024 (A.N.).

Sd/-
(R.D. NAZEEM),

Principal Secretary (Transport).

OFFICE OF THE DISTRICT MAGISTRATE,
BILASPUR DISTRICT BILASPUR (H.P.)

NOTIFICATION

Dated the 24th July, 2024

Endst. No. 1/449026/2026.—Whereas, the Government of Himachal Pradesh, vide
Notification No. FDS-A(3)-7/2016-1, dated 9th May, 2023, has invoked the Himachal Pradesh
Hoarding and Profiteering Prevention Order, 1977. Therefore, in supersession of all previous
notifications issued in this behalf and in exercise of the powers vested in me under Sub-Clause(d)
of Clause 3(1) of the Himachal Pradesh Hoarding and Profiteering Prevention Order, 1977, I, Abid
Hussain Sadiq, LA.S, District Magistrate, Bilaspur District Bilaspur, do hereby fix the maximum
margin of profit on the commodities listed in Schedule-I appended to the order ibid, which dealers
in Bilaspur District can charge on wholesale and retail sale transactions, as under:—

Schedule-I
SI. No. Name of Commodity Maximum wholesale | Maximum retail sale
Margin margin
1. Foodgrains(Wheat, Grams, Barley and 2Y2% 5%
Rice)including their products.

2. Gur, Shakkar & Khandsari 2% % 5%

3. Sugar 2Y2% 5%

4. Pulses(All kinds) 212% 5%

6. Liquefied Petroleum Gas RSP+additional cooliage fixed by the
District Magistrate, Bilaspur.

7. Kerosene Oil As fixed by the District Magistrate, Bilaspur
from time to time.

8. Diesel As fixed by the Oil Companies from time to
time.

9. Coarse wool/common cloth 2Y2% 5%

10. Eggs 5% 7%

11. Bread 172% 82%
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OR
As per print rates
12. Meat, Chicken and Fish As fixed by the District Magistrate, Bilaspur
from time to time.
13. Edible Oil/Vegetable Oil/H.V.Oil, 2Y2% 4%
except Loose Mustard Oil and those OR as per printed
sold in packets. price
14. Cooked Food served in any | As fixed by the District Magistrate, Bilaspur
establishment excluding from time to time
Hotels/Restaurant registered with the
Tourism department.
15. Milk, Curd and Cottage Cheese As fixed by the District Magistrate, Bilaspur
from time to time
16. Fruits and Vegetables:
1. Fruits 5%+(1% market fee | 24%(including
if applicable). freight charges,
Loading, unloading,
wastages and other
incidental charges).
2. Non-Perishable Vegetables: 5%+(1% market fee | 24% (including
[Onion, Potato, Garlic,Ginger, Taro | if applicable). freight charges,
Roots(Arbi) and Zimikand]. Loading, unloading,
wastages and other
incidental charges).
3. All other perishable vegetables 5%+(1% market fee | 39%(including
if applicable) freight charges,
Loading, unloading,
wastages and other
incidental charges)
17. Bottled Beverages As per company’s printed price

Terms and Conditions:

The element of expenditure, incurred/actually paid by a dealer to be taken into account
for computing the landed cost of the commodities listed above i.e. (i) Purchase Price,
(i1) Freight, (iii) Central/Local Taxes/GST, (iv) Loading, un-loading, Carriage,
(v) Market Fee, (vi) Interest on capital@ 1% for Wholesaler and Retailer on item No.1
to 5 above, (vii) Other incidental charges @1% for Wholesaler and Retailer on item
no. 1 to 5 above, (viii) 1% shortage may be allowed over and above the margin of
profit calculated as per instructions. No shortage will however be allowed in the case
of H.V.Oil sold in packs upto Skgs. In the case of Gur, Shakkar and Khandsari
shortage upto 2% may be allowed

Note.—This condition will not be applicable on fruits and vegetables, as all incidental charges have

already been included in their retail margin of profit.

The dealer engaged in Wholesale as well as in retail sale business shall charge only
one margin of profit on the transaction i.e. wholesale margin on wholesale transaction
and retail sale margin on retail sale transaction. The wholesale margin shall be allowed
at one stage only at one particular station.
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3.

Wholesale transaction would mean a single transaction of not less than the

following:—

(1) Foodgrains, Gur, Shakkar, Khandsari,

Sugar, Pulses, Salt = One Quintal

(2) Bread = Ten Number

(3) Paper = One Ream

(4) Eggs = One Hundred

(5) Fruits and Vegetables =20 Kgs.

(6) Meat, Chicken, Fish, Curd and Cottae Cheese =~ = 10 Kgs.

(7) Bottled Beverages =24 Nos.

The below terms and conditions will be applicable for vegetables & fruits:—

(4.1) No Wholesaler or retailer shall charge more than the margin of profit as fixed
above.

(4.2) Every Commission Agent/Wholesaler in Vegetable Market shall issue Form R
to every farmer/grower at the time of purchase of fruits and vegetable from
them and retain its one copy with him/her.

(4.3) Every Commission Agent/Wholesaler in Vegetable Market shall issue Form Q
to every retailers showing rates of each fruit and vegetable sold to the retailers.
On this Form /Cash memo, he or she shall display rate of the fruits/vegetables
as per Form R and Charge his/her margin of profit/ commission as shown at
column 3 above, which shall be shown separately on Form Q and he/she shall
retains its one copy with him/her.

(4.4) The Dealer engaged in wholesale as well as in retail sale business shall charge
only one margin of profit on the transaction i.e. wholesale margin on wholesale
transaction and retail sale margin on retail sale transaction. The wholesale
margin shall be allowed at one stage only at one particular station.

(4.5) Every Retailers shall display price list of the fruits and vegetables available with

him/her in business premises in such a way that it may easily be seen by every

customer.

(4.6) Wholesale transaction would mean a single transaction of not less than the

following:—
Fruits and Vegetables = 20 Kg.

(4.7) All Sub-Divisional Magistrates, all Deputy Superintendent of Police and all
Inspectors Food Civil Supplies and Consumers Affairs, in Distt. Bilaspur shall

ensure compliance of this notification in letter and spirit.

(4.8) The Secretary, APMC Bilaspur shall ensure issuance of Form-R and Form-Q

by the Commission Agent in Vegetable markets in the district.

This notification shall come into force from the date of its publication in official Gazette.

Sd/-

(ABID HUSSAIN SADIQ, L.A.S.),
District Magistrate,
Bilaspur, District Bilaspur ( H.P.).
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“43-C. Child Care Leave

(1) Subject to the provisions of this rule, a female
Government servant may be granted child care leave
by an authority competent to grant leave for a
maximum period of seven hundred and thirty days
during her entire service for taking care of her child
with a minimum disability of forty percent as
specified in the Government of India Ministry of
Social Justice and Empowerment’s Notification No.
16-18/97-N 1.1, dated the 1st June, 2001 upto two
surviving children.

(2) Grant of child care leave to a female Government
servant under sub-rule (1) shall be subject to the
following conditions, namely:—

(1) it shall not be granted for more than three spells
in a calendar year;

(i) in case of a single female Government servant,
the grant of leave in three spells in a calendar
year shall be extended to six spells in a
calendar year;

(iii) it shall not ordinarily be granted during the

probation period except in case of certain
extreme situations where the leave sanctioning
authority is satisfied about the need of child
care leave to the probationer, provided that the
period for which such leave is sanctioned is
minimal; and

(iv) Child care leave may not be granted for a
period less than five days at a time.
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(3) During the period of child care leave, a female
Government servant shall be paid one hundred
percent of the salary for the first three hundred and
sixty-five days, and at eighty percent of the salary
for the next three hundred and sixty-five days.

(4) Child care leave may be combined with leave of any
other kind.

(5) Child care leave shall not be debited against the
leave account.".

TSI EINT,

FXATEIRT / —
(¢Ier ),
ger dfea (<) |

[Authoritative English text of this Department Notification No. Fin(C)A(3)-3/2024, dated 3 1st July,
2024 as required under clause (3) of article 348 of the Constitution of India].

FINANCE (REGULATIONS) DEPARTMENT
NOTIFICATION
Shimla-2, the 31st July, 2024

No. Fin(C)A(3)-3/2024.—In exercise of powers conferred by proviso to Article 309 of the
Constitution of India, the Governor of Himachal Pradesh is pleased to make the following rules
further to amend the Central Civil Services (Leave) Rules, 1972, in their application to the State of
Himachal Pradesh, namely :—

1. Short title and (1)These rules may be called the Central Civil Services
commencement (Leave) Himachal Pradesh Amendment Rules, 2024.
(2) They shall come into force from the date of their
publication in Rajpatra (e-Gazette), Himachal Pradesh.
2. Insertion of rule 43-C. In the Central Civil Services (Leave) Rules, 1972, in their
application to State of Himachal Pradesh, after rule 43-B the
following shall be inserted, namely:—

“43-C. Child Care Leave

(1) Subject to the provisions of this rule, a female
Government servant may be granted child care leave
by an authority competent to grant leave for a
maximum period of seven hundred and thirty days
during her entire service for taking care of her child
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with a minimum disability of forty percent as specified
in the Government of India Ministry of Social Justice
and Empowerment’s Notification No. 16-18/97-N 1.1,
dated the 1st June, 2001 upto two surviving children.

(2) Grant of child care leave to a female Government
servant under sub-rule (1) shall be subject to the
following conditions, namely:—

(1) it shall not be granted for more than three spells in
a calendar year;
(i1) in case of a single female Government servant, the

grant of leave in three spells in a calendar year
shall be extended to six spells in a calendar year;

(ii1)) it shall not ordinarily be granted during the
probation period except in case of certain extreme
situations where the leave sanctioning authority is
satisfied about the need of child care leave to the
probationer, provided that the period for which
such leave is sanctioned is minimal; and

(iv) Child care leave may not be granted for a period
less than five days at a time.

(3) During the period of child care leave, a female
Government servant shall be paid one hundred
percent of the salary for the first three hundred and
sixty-five days, and at eighty percent of the salary for
the next three hundred and sixty-five days.

(4) Child care leave may be combined with leave of any

other kind.

(5) Child care leave shall not be debited against the leave
account.”.

By order,

Sd/-

(DEVESH KUMAR),

Principal Secretary (Finance) .

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.)
Rajeev Kumar Thapa s/o Sh. Bodh Raj, r/o VPO Mehla, Tehsil & Distt. Chamba (H.P.).

and

Saraswati d/o Sh. Hari Bahadur, r/o VPO Patlikuhal, Tehsil Bari, Distt. Kullu (H.P.).
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Versus

The General Public

Subject.—Notice regarding registration of Marriage under sections 15 & 16 of Special Marriage
Act,1954.

Whereas, the above named applicants have made an application before the undersigned
under section 15 of Special Marriage Act, 1954 (Central Act) as amended by the Marriage Laws
(Amendment Act 01, 49 of 2001) alongwith affidavits and other relevant documents stating therein
that they have solemnized their marriage on 06-04-2024 at their place of residences and they are
living together as husband and wife since then. Hence their marriage may be registered under
Special Marriage Act, 1954.

Now, therefore, the general public is hereby informed through this notice that any person
who has any objection regarding the registration of this marriage can file the objections personally
or in writing before this court on or before 27-06-2024. After that no objections will be entertained
and marriage will be registered accordingly.

Issued under my hand and seal of the Court on this 28th Day of May, 2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).

In the Court of Sub-Divisional Magistrate, Chamba, District Chamba (H. P.)

Amit Kumar s/o Sh. Dharmender Kumar aged 32 years, r/o Mohalla Dharog, Chamba
Town, Tehsil & Distt. Chamba (H.P.).

and
Mamta d/o Sh. Gian Chand aged 26 years, r/o VPO Sirkund, Tehsil & Distt. Chamba (H.P.).
Versus
The General Public

Subject.— Registration of Marriage under sections 8(4) of H.P. Registration of Marriage Act, 1996
(Act No. 21 of 1997).

Whereas, the above named applicants have made an application before me under sections
8(4) of H.P. Registration of Marriage Act, 1996 alongwith relevant records and affidavits stating
therein that they have solemnized their marriage on 02-07-2017 at their place of residences with
prevailing rites and customs but due to some unavoidable circumstances it could not be entered in
the records of Municiple Council Chamba, Tehsil & Distt. Kullu (H.P.) well in time.
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And whereas, they have also stated that they were not aware of the laws for the registration
of marriage with the registrar of marriages and now, therefore, necessary order for registration of
theire marriage be passed, so that their marriage could be registered by the concerned authority.

Now, therefore, objections are invited from the general public that if anyone has any
objection regarding the registration of marriage of above named applicants they should appear
before the undersigned in my court on or before 19-08-2024 at 2.00 P.M. either personally or
through their authorized agent/pleader.

In the event of their failure to do so, orders shall be passed ex-parte for the registration of
marriage without affording any further opportunity of being heard.

Issued under my hand and seal of the Court on this 18-07-2024.

Seal. Sd/-
Sub-Divisional Magistrate,
Chamba, District Chamba (H.P.).

9 IIETAd BRIBRI JUSIOGRI, WEYR, Rrar wirsT (fRovo)

JbedAT : gaTol Aed M Uel : 24—07—2024
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|, Fari Tig g g0 YR, dediel Rer amion fSrem R (fRovo), 45. 2 g+ ol 4o
<41 )4, Far a9 g0 MY, dEdia REar arir, e Reen (fRovo), 46 ST TR
T Tel < 9xA, FErl T g s Iy, dedd Rmer amion e Rmer (fRovo),
47. A1 faq) g7 Aefomn, fardt 7ia 9 S0 Mye, dediel Regerm g, e Reern (f2ovo),
48. N fasm <M gz deforn, el T g S0 IMy™), dediad REar aion [Ser Reer
(fRowo), 49. =N &g M g fora, et 7/g 9 S0 I@yS, dediel Reen amHion, e R
(fBowo), 50. sl erRaT <dl g &N forq, Famdt g 9 S0 IMYR), dedia R aror, e
e (fBovo), 51. sl =i <dl ueit i forg, Fardl i @ 10 /MyR), dediel Reven amio,
e Rmar (fRowo), 52. 57 wcier {AR g3 U M@, Faril e A%, o Sfear <dl, dedie
e wrorn, f7er Reer (fRovo), 53. #1 UdlT $AR Y3 wU T, Faril Tig 18, S0 Sfear
<d1, desira Rar arivn, Rrer Reen (fRovo), 54. sl oM <l gl s w0 offel, Far
Mg A1, 1o SAfSAT <dl, Tesirel R urior, e Rmer (Rovo), 55. 5 e AR 43 M
e, A w9 qrft, S0 Sfear <Y, dedra Rmer amior, [ter Rrrer (Rowo), s6. i s
PAR YA S M dred, Faril T nfl, s Sniear <41, dediia Rmer wrin, e Revern
(fBowo), 57. STl oot <dl I IM offel, Fardl 79 arfl, S0 Sfear <dl, dgdra fRrfen
yron, e R (Rodo), 58. #icll @var ool M ofel, fardt g arfl, €0 ofsar <,
dgdiat e amion, e Reen (Bovo), 59. s orte g i &1 M, el g 418, S10
ST <dl, dgdrel REer arion, frer Revenm (fRovo), 60, s STarer a== g 4T XM, fHardr
T Rreell Irfl, 10 ATfSAT <], TENre e aror, fre Refe (fRovo), 61. o ST@R 99 4
s w9d), O a9, ©0 Sifedr <dl, dedid Rmenm umir, fSem R (RRovo),
62. 31 AIE- ot GF &7 T I, Farf Mia qrn, S0 Shfear <dl, dedie Rmer urior, e
Rrretr (fRovo), 63. i §=5 UTal Y T ™, ardT i@ @11, S0 SfSAT <dl, dedie REer
grior, fSterm e (fRovo), 64. i1 aifel waAR g 21 9 ¥M, Faril g 9=, S0 St
<41, Jedia Rar arion, fSrar R (fRovo), 65. 3 d<w R g3 i 9 Rig, Fari g
@ow%métﬁ,a%@aww,%mﬁmw(%om),66.%%%’%’@%%%‘5’,
BEIRIRIC] 0 wifear <, dgdter Ryem wrion, e frrem (Rowo), 67, i foea g
ﬁﬁﬁ%ﬁﬂﬂﬁ“‘ﬂ‘d o Sfedr <Y, dedia Rmer o, e Rmen (Rowo), e8. s
g o Rig, e g g s fswr <, desie Rerer uron, Rtem fmer (Rowo),
%ﬁ%ﬂﬁl‘s’gﬁé‘cﬁ M, Erdl e e, 0 Sfear <dl, dedier Ruger g, e
e (fBowo), 70. &7 o= FAR gF &1 (M TN, FERI Tia gAER], S0 Sfear <dl, JEdd
WW—‘W%Wﬁm?ﬂ(%uo),n%ﬁaeﬂmwga%ﬁwm,ﬁaﬂﬁwww,ao
SfSAT <dl, agdre e urior, fSrem e (fRovo), 72 i IMear g3 #ff <dt M, Hard
IR, ©10 SSAT <dl, dedle RMer urivr, fer Reer (Bowo), 73. &l oW @< gH
st IR, farft Mg g, S0 onfewr <dl, dEdia Rmen umir, Rtem fmer  (fRovo),
74 0 ot gF o IFRAR, faRi Tig a9 o Snfear <), dEdie Rmer arin, e Rt
(fRowo), 75. &0 b3 YF Grax I, Farf g 9 €10 EYR), dedid R arion, e R
(%oqo 76. #1 gilel T Y3 qU ¥E, il g g S0 Mq9, dedle Reverm grHEior, {3t
e (Bowo), 77. #f &% &7 YF {U M, FaRi Ma 9 S0 YR, Tedle REar aron, [5er
et (f2o9o0), 78. & arelr I Y SN i, Faril Ta g S0 MY, dEdre R JH,
fSrar R (fBodo), 79. siHT SeiF <dl g2 o1 gieran, Fardl Ta g €10 Iy, Jesiied Rrfel
greor, el Rrvern (FBovo), go. &Ml RSl <dl Y3 gfaan, fHardl wa 9 S0 HYd, T
Rmen arion, er R (Bovo), 81. siFwll s Uil g, el a9 s IFg,
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dedier Rmven wrion, e Reer (fBovo), 82. i o= $aR g3 3l ofeodl M, fHardl T
T, B0 AIfSAT ), dEde Rmen o, frer Rmen (Rovwo), 3. sl fawem <&@ g
Feedl M, art T T, S Sfear <dl, agdra Reen umivn fter Rrer (fRovo), 84,
ST e <Y ueh el JM, farf wTia e e, €10 Shfear <1, dedie Rer anir, e
e (f2ovo), 85. 1 e 4= 49 M, Fardl Ta 9=, $10 Sfear <1, dgdid e Jrio,
e Rmar (f2ovo), se. ol s Rig g7 #0 @i (M YA Rieell arfl, S0 wfdan <1, dedia
e I, e Beer (fRovo) BRCIRCIFE

U3 @R SR ORI 123 & A< dbAE g URA-UF dad 9 Aol
TT / W=l [0 53 /52, Tl 3, YphaT Araral 00—15—47 80, WA/ Wa=T 0 12 /11, WaMT 510
28 /27, WGART 0 41, YHdT TTGTST 01—11—61 80, @I <0 13 /12, WdMT 29 /28, T 30 /29,
fdT 11 HeT IBaT 04—96—95 B0, WIAT H0 59 /43, WMl 100,/92, AI0 105,/97 FHal fd<il 48,
IBT TGS 01—56—42 20, WTAT H0 60 /44, WAl F0 106 /98, fbT 2, YbaT TGS 00—75—62
20 9 W F0 61,/45 WA H0 108,100, fd<l 3, el Ibal 00—61—26 ©0, AISTA /HIGI
IR, T, Rieet! anfl, agdia e Irivr, [5ar Rear (fRovo) |

RIS 0 Mol AR, SAT <dl, AT <dl, W T, WAl M, 49 9w, dedd
fRmer urn, e Reen (Rowo) 1 9 <t # UF-u3 @R SR GRT 123 @ 3T=<id
JHAT TG @A/ @A |0 53 /52, AT 3, IHAT QT 00—15—47 B0, WET/ @AMl 0
12 /11, QG 50 28 /27, WART S0 41, IHAT dT&TEl 01—11—61 T8O, WAl H0 13 /12, War=!
29,/28, @1 30,29, T 11 @A IHAT 04—96—95 B0, WIAT 70 59,43, TAMI 100,92, IO
105 /97 Hel T 48, IHaT TATGTGT 01—56—42 B0, ATAT 70 60 /44, [N 0 106 /98, Tl 2,
IHAT AIGTET 00—75—62 B0 @ TAT H0 61 /45 WAl -0 108 /100, fdh<l 3, Bl IHAT 00—61—26
20, ARSI /Hio R, 371, Rieetl anfl, dgdial Rier wion, frear Rer (Rowo) av uwgd
forar &1 fora# ufcrare) <o 9 @7 13, 15, 23 TT 86 & AW ARIRY dNIb W 7 & UT <& © |

3T SeABR §RT Ufcrardl =0 9 o 13, 15, 23 o1 86 &I Jod fhar orar © fdb Ifa Iad
AHAT 9190 dhUH R hlg SR T TaRol & d W3 g fIlRad dR R faqid 02—08—2024 &7
3TURTE 2.00 g9 BIC URWR TddH (DLSA Top Floor Room) #H 3MM&HR YT UaRTST U B, 31=gell
UhHdRBT HRIATE] T § TS ST |

3T feATd 02—07—2024 BT TR SN T HIER IfeTold I oI fhar a7 |

AER | FEIRT / —
TEIS AHTET TH oy,
aexire e amor, e Rt (RRovo) |

THeT A Ru T 9 IIRTIR GEd FHEdr yoE Ao, agdia e ari,
ot Rmer (fRowo)

HheAT HE&AT : 70 /2010 TRIG ARG : 13—11—2010 AT U 06—08—2024

£ XM U g3 grax ore, ARl s |, sToR &, e, e Rmer (f2ovo)
- et |
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1. 30 PO HAR YA =R &, Farl v, dgdid Rmer gnfior, e Reven (fBovo),
2. 5 @™ g3 IM U, Far dver, dedid Reer uwivr, Rter Rmer  (Bovo),
3. S\ ®rar faerar st M More, ari dver, dedia fBmer arior, e Rmer (Rovo),
4. ST ST G M T, Far Sver, dediid REer amion, ftem Reer (fRovo), 5. sl
Jdar g M Mord, Far dven, dgdid REer o, fen Rmen (fRovo) 6. sl eTRaT
ferar arene HAR, Fardl duel, dedia Reven amivr, Rrar Rmer ([Bovo) 7. 57 sreer FAR g
2N M HAR, Fari ¢vel, dediel REar grfivr, fSrer REar (fRodo), 8. 31 aRfd= g= 3rl®
AR, faril <vel, dedrd Rmer amien, fem Reer (fRowo), 9. 37 U §F o@d AR,
e dver, dedra Rmerr grfor, [ Revern (Bovo), 10. sl /=i g1 aelle HAR, e
<vsl, dedia Rear umien, fen Rmen (Bowo), 11. IFan g1 oreled AR, Fardl gue,
agdrel e yrivr, fterr e (fRovo) BRCIRCIFUE

TR R SR ORI 123 & < ddHdd ©g URM-UF qEd Y Aol
WTT / Eadl-l 50 5,/34 T 39, fh<T 10, YPHaT TG 01—-65—63 20, ATSTA /AN RR, dedId
e g, f5er Rmer (Rovo) |

£ M Ul YF Grax olel, Al d=ac=d die, 3w 6, RHe, e Reer (fBodo) =
9 AT H YU dRR SR 9RT 123 @ 3= dHAM &g War/ @Al 90 5,/34 T 39,
fdT 10, YPaT TATGTE 01—65—63 20, HIBTA/HINT RR, dedid REem Imor, Srem fRBmar
(fRowo) IR R faar g1 RraH Aial d6d od H oS O gal € uReg farenTen @
ATl |TEIROT TRIb 3 7 B UT X&) B

3d: STABR ERT IFd T UfEamTen &1 gred fear Sirar 2 6 afe Sad Amern ared
THAH IR P SoR T TaRIol &1 df @d g forRad dR R 9T 06—08—2024 &I 3IURTE 2.00
ol HIC IRAR Fdd) (DLSA Top Floor Room) # 3R 3MUHT UaRTST U Y, 3IAT Yhavwhl
BIIATET A H TS ST |

M feATd 24—07—2024 BT TR RN T HIgx I7gTold I oI fhar 17 |

AR | FXATEIRT / —
TEIG AHTET TH oy,
agdrer Rrerr o, Rter Rrter (Rowo) |

In the Court of Sh.Sunil Kumar, HPAS, Sub-Divisional Magistrate, Sangrah,
District Sirmaur (H. P.)

1. Sh. Deepak Kumar s/o Sh. Jagdish, r/o Village Charna, P.O. Charna, Tehsil Nohradhar,
District Sirmaur (H.P.).

2. Mrs. Kajal Chauhan d/o Sh. Virender Singh, r/o Village Akhrot Farm, P.O Nohradhar,
Tehsil Nohradhar, Distric Sirmaur (H.P.).
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Versus

General Public

Subject—Registration of marriage under section 8(4) of the H.P. Registration of Marriage Act,
1996.

Sh. Deepak Kumar s/o Sh. Jagdish, r/o Village Charna, P.O. Charna, Tehsil Nohradhar,
District Sirmaur (H.P.) & Mrs. Kajal Chauhan d/o Sh. Virender Singh, r/o Village Akhrot Farm,
P.O Nohradhar, Tehsil Nohradhar, Distric Sirmaur (H.P.) have filed an application alongwith
affidavits in the court of undersigned stating therein that they have solemnized their marriage on
04-08-2021 but the marriage has not been found entred in the records of Registrar of Marriages,
Gram Panchayat Charna, Development Block Sangrah, District Sirmaur, Himachal Pradesh.

Therefore, objections are hereby invited from the general public through this notice that if
anyone has any objection regarding registration this marriage, they can file their objections
personally or in writing before this court on or before 18-08-2024, after that no objection shall be
entertained and marriage will be registered accordingly.

Issued under my hand and seal of the court today on 19th July, 2024.

Seal. Sd/-
(SUNIL KUMAR),

Sub-Divisional Magistrate,

Sangrah, District Sirmaur (H.P.).

Before Saleem Azam, H.P.A.S., Marriage Officer-cum-S.D.M., Nahan,
Sub- Division Nahan, District Sirmaur, Himachal Pradesh

NOTICE UNDER SECTION 16 OF SPECIAL MARRIAGE ACT, 1954

Whereas, Sh. Amjad Ali s/o Sh. Ahmed Ali, r/o House No. 114/5, Mohalla Amarpur, Tehsil
Nahan, District Sirmaur (H.P.) and Smt. Neha d/o Shri Sham Sunder, r/o H.No. B-1/1236,
Aroriwala Mohalla, Ward No. 4, Old Rajpura, Patiala, Punjab have filed an application for the
registration of their marriage U/S 15 Of Special Marriage Act, 1954, which was solemnized on
22-05-2023 and they have been living as husband and wife ever since then.

Notices are hereby given to all concerned and general public to this effect that if any body
has got any objection regarding the registration of marriage duly solemnized between above said
Sh. Amjad Ali s/o Sh. Ahmed Ali, r/o House No. 114/5, Mohalla Amarpur, Tehsil Nahan, District
Sirmaur (H.P.) and Smt. Neha d/o Shri Sham Sunder, r/o H.No. B-1/1236, Aroriwala Mohalla,
Ward No. 4, Old Rajpura, Patiala, Punjab they should file their written objections and should
appear personally or through their authorized agents before me within a period of thirty days from
the date of issue of this notice. After expiry of the said period, the marriage certificate would be
issued to the applicants by this court and later on no objection will be heard and accepted.
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Issued under my hand and seal of this court on this 23rd day of July, 2024.

Seal. Sd/-
(SALEEM AZAM, HAS),

Marriage Officer-cum-

Sub-Divisional Magistrate

Nahan, District Sirmaur (H.P.).

In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No. : 20/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Deepak Kumar s/o Sh. Som Nath aged 26 years, /o H.No. 118, 93/1, Village
Lashna Gahi, P.O. Jabli, Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Jhooma Thapa d/o Sh. Deepak Thapa, aged 20 years, r/o 1454, B-1, Abdulapur,
Near White House, Ward No. 24, Pinjore, Distt. Panchkula, H.R. at present H.No. 118, 93/1,
Village Lashna Gahi, P.O. Jabli, Tehsil Kasauli, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Deepak Kumar s/o Sh. Som Nath aged 26 years, r/o H.No. 118, 93/1, Village
Lashna Gahi, P.O. Jabli, Tehsil Kasauli, District Solan (H.P.) (Bride Groom) and Mrs. Jhooma
Thapa d/o Sh. Deepak Thapa, aged 20 years, /0 1454, B-1, Abdulapur, Near White House, Ward
No. 24, Pinjore, Distt. Panchkula, H.R. at present H.No. 118, 93/1, Village Lashna Gahi, P.O. Jabli,
Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 18-06-2024 that
their marriage was solemnized on 18-04-2024 with each other. As such they have applied for
registration of their marriage. Before taking further action in the said application, objections from
the general public are invited for the registration of this marriage. The objections in this regard may
be preferred in this court on or before 23-08-2024, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 23-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No. : 19/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Anil Sharma s/o Sh. Bhagat Ram aged 36 years, r/o Village Devri, P.O. Garkhal,
Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Lalita Devi d/o Sh. Umed Ram aged 32 years, r/o Village Devri, P.O. Garkhal,
Tehsil Kasauli, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Anil Sharma s/o Sh. Bhagat Ram aged 36 years, r/o Village Devri, P.O. Garkhal,
Tehsil Kasauli, District Solan (H.P.) (Bride Groom) and Mrs. Lalita Devi d/o Sh. Umed Ram aged
32 years, r/0 Village Devri, P.O. Garkhal, Tehsil Kasauli, District Solan (H.P.) for the registration
of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further declared in
their affidavits dated 01-04-2024 that their marriage was solemnized on 31-05-2021 with each
other. As such they have applied for registration of their marriage. Before taking further action in
the said application, objections from the general public are invited for the registration of this
marriage. The objections in this regard may be preferred in this court on or before 23-08-2024,
failing which the marriage shall be got registered as per the provisions of the law.

Issued on 23-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)
Case No. : 18/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Rishav s/o Sh. Naresh aged 29 years, r/o Village Chattian, P.O. Kasauli, Tehsil
Kasauli, District Solan (H.P.).

2. Mrs. Jyoti Rani d/o Sh. Pawan aged 30 years, r/o W. No. 2, Balmiki Basti, Ludhiana,
Punjab at present residing at Village Chattian, P.O. Kasauli, Tehsil Kasauli, District Solan (H.P.).

Versus

General Public
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Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Rishav s/o Sh. Naresh aged 29 years, r/o Village Chattian, P.O. Kasauli, Tehsil
Kasauli, District Solan (H.P.) (Bride Groom) and Mrs. Jyoti Rani d/o Sh. Pawan aged 30 years, r/o
W. No. 2, Balmiki Basti, Ludhiana, Punjab at present residing at Village Chattian, P.O. Kasauli,
Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of the Special
Marriage Act, 1954. The applicants have further declared in their affidavits dated 13-06-2024 that
their marriage was solemnized on 30-01-2023 with each other. As such they have applied for
registration of their marriage. Before taking further action in the said application, objections from
the general public are invited for the registration of this marriage. The objections in this regard may
be preferred in this court on or before 23-08-2024, failing which the marriage shall be got
registered as per the provisions of the law.

Issued on 23-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No. : 17/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Anil s/o Sh. Jit Singh aged 43 years, r/o Rajkot Cottage, R & T Wing, C.R.L.
Kasauli, Tehsil Kasauli, District Solan (H.P.).

2. Mrs. Babli d/o Sh. Mohan Singh aged 39 years, r/o Village & P.O. Lawa, Tehsil
Narender Nagar, Distt. Tehri, Uttrakhand at present residing at Rajkot Cottage, R & T Wing, C.R.I.
Kasauli, Tehsil Kasauli, District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Anil s/o Sh. Jit Singh aged 43 years, r/o Rajkot Cottage, R & T Wing, C.R.IL.
Kasauli, Tehsil Kasauli, District Solan (H.P.) (Bride Groom) and Mrs. Babli d/o Sh. Mohan Singh
aged 39 years, r/o Village & P.O. Lawa, Tehsil Narender Nagar, Distt. Tehri, Uttrakhand at present
residing at Rajkot Cottage, R & T Wing, C.R.I. Kasauli, Tehsil Kasauli, District Solan (H.P.) for
the registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have
further declared in their affidavits dated 20-06-2024 that their marriage was solemnized on
11-02-2008 with each other. As such they have applied for registration of their marriage. Before
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taking further action in the said application, objections from the general public are invited for the
registration of this marriage. The objections in this regard may be preferred in this court on or
before 23-08-2024, failing which the marriage shall be got registered as per the provisions of the
law.

Issued on 23-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No. : 15/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Rakesh s/o Sh. Surjeet aged 26 years, r/o Village & P.O. Pratha, Tehsil Kasauli,
District Solan (H.P.).

2. Mrs. Sangeeta d/o Sh. Pappu Ram aged 24 years, /o Village Paploha, P.O. Kherawali,
Tehsil Kalka, Distt. Panchkula, HR at present residing at Village & P.O. Pratha, Tehsil Kasauli,
District Solan (H.P.).

Versus
General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Rakesh s/o Sh. Surjeet aged 26 years, r/o Village & P.O. Pratha, Tehsil Kasauli,
District Solan (H.P.) (Bride Groom) and Mrs. Sangeeta d/o Sh. Pappu Ram aged 24 years, r/o
Village Paploha, P.O. Kherawali, Tehsil Kalka, Distt. Panchkula, HR at present residing at Village
& P.O. Pratha, Tehsil Kasauli, District Solan (H.P.) for the registration of their marriage u/s 15 of
the Special Marriage Act, 1954. The applicants have further declared in their affidavits dated
24-06-2024 that their marriage was solemnized on 15-02-2023 with each other. As such they have
applied for registration of their marriage. Before taking further action in the said application,
objections from the general public are invited for the registration of this marriage. The objections in
this regard may be preferred in this court on or before 23-08-2024, failing which the marriage shall
be got registered as per the provisions of the law.

Issued on 23-07-2024 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).
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In the court of Sub-Divisional Magistrate-cum-Marriage Officer,
Kasauli, District Solan (H.P.)

Case No. : 16/2024 Date of Instt.: 08-07-2024 Date of Decision: 23-08-2024

1. Sh. Shubham s/o Sh. Ishwar Singh aged 26 years, r/o Village & P.O. Garkhal, Tehsil
Kasauli, District Solan (H.P.).

2. Mrs. Rekha d/o Sh. Shyam Lal aged 21 years, /o Village Dharampur Bathol, P.O.
Dharampur, Tehsil Kasauli, District Solan (H.P.).

Versus

General Public
Notice under section 15 of the Special Marriage Act, 1954.

An application under section 15 of the Special Marriage Act, 1954 has been received in this
court from Sh. Shubham s/o Sh. Ishwar Singh aged 26 years, r/o Village & P.O. Garkhal, Tehsil
Kasauli, District Solan (H.P.) (Bride Groom) and Mrs. Rekha d/o Sh. Shyam Lal aged 21 years, r/o
Village Dharampur Bathol, P.O. Dharampur, Tehsil Kasauli, District Solan (H.P.) for the
registration of their marriage u/s 15 of the Special Marriage Act, 1954. The applicants have further
declared in their affidavits dated 20-06-2024 that their marriage was solemnized on 05-07-2021
with each other. As such they have applied for registration of their marriage. Before taking further
action in the said application, objections from the general public are invited for the registration of
this marriage. The objections in this regard may be preferred in this court on or before 23-08-2024,
failing which the marriage shall be got registered as per the provisions of the law.

Issued on 23-07-2024 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Kasauli, District Solan (H.P.).

FINANCE (REGULATIONS) DEPARTMENT
RESOLUTION
Shimla-171 002, the 31st July, 2024

No. Fin.(C)A(3)-13 /2016.—1It is announced for general information that during the year
2024-25, accumulations at the credit of subscribers to the General Provident Fund and other similar
funds shall carry interest at the rate of 7.1 % (seven point one percent) w.e.f. st April, 2024 to
30th June, 2024.

Ordered that Resolution be published in Gazette of Himachal Pradesh.

By order,

Sd/-
(DEVESH KUMAR),
Pr. Secretary (Finance).
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